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5. The Petitioner has placed on record a Copy of the MA which pertains to the

deletion of the Petitioner No.1 on account of the sad demise. A copy of this

MA is on record. In this lvlA the short prayer is to delete the name of Petitioner

No. 1 Late Smt. Vatsalabai P. Shinde. Leave is granted. The Petitioner has

further stated that there is no requirement for substitution of the legal heirs of

Petitioner No.1 because Petitioner Nos. 2 and 3 being Legal Heirs are already

in the title of the Petition. MA is disposed of. There is no objection from the

other side.

6. The Petitioner is directed to carry out the necessary amendment. The matter

is now listed for hearing after the Summer Vacation on 13.06.2017. Date is

duly communicated to both the sides.

M.K. Shrawat
Dated: 07.04.2017 Member (Judiciat)
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